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No. 780 (2)/XVII-V-1—=1 (KA)-28-1998
Dated Luckrow, March 24, 1999

I pursuaace of the provisions of clause (3) of Article 348 of the Constitation of
India, the Governor is pleased to order tos publication of the following English trans.
lation of the Ottar Pradesh Go-S:va Ayoz Ailniyan, 1993 (Uttar Pradesh Adainiyam
Sankhva 15 of 1999) :s passed by ihe Uttar Pradesh Lagislatire and assented to by the

overoT on March 24,1999, ) - ﬂg%%\?@f?
+4F UTTAR PRADESH GO-STVA AYOG ADHINIY AM, 1999 Frnencte
(rP-AcT ML 15.oF 1928
[45 pasved by the Utyrr Pradesh Legislature]

A
SRRy
to seraniich T Go-Sowr Avay for prosteeatis®, develorm-nt and welfare
af i cow and S srogeme and far rzitzes connectrd thcrewith or mcidontal
th.redo.
Ty 1S HEREBRY enact<d in the Fifiisa Year .. tha Resablic of India
as olowe ol
1) This Act may b calizd ¢ Tirar Pradash Go-Sswa Ayor ske € ritle, exient

Adniniyam, 1999 B e

(2) It extends to the whole of Ustar Pradest.
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{3) Mt spa!l come into force on such cele 88 the GOYCTRNCH! rudy. LY
notificaiicn, apyoint 1n this bebalf. :

Defirivions 2. o iuls adbimyam,—
K ‘Ayog’ means the Uttas Eracesh Go-Seve ayoy otublisied
undger s€Clion 33

() +Cow" meads COW and iis progeny;

‘(c} s Governnent” means bt D&le Government of Utiar
PIaGG:;Q;

 {d) *member” means 4 membor 0f the syep and pcludes The
Chairperson and Vice-Chalipersen of the Ayos. '

{¢) words aad cxpressious used &nd RO cefined in tnls Aabiniyam
but decficed in 1he Uttar Pradesh Prevention of Cow slaughter Ac,
1955 or, as the case may be, Lthe Utizr Pracesh Goshaia Adhiuiyess

1964 shall have the meapings assigned 10 them therein.

Establishmen ' H 3 j i
ohhc!fsyos t b 3. (1) The Governmen may, by nctification, establish at Luckpow
. 2 qdy.m b ‘kno‘wn as tpe Utiar Pracdesh Go-Seva Avog lc exercise (he
POWEr's COnieric 0g, shid 1o perfo: m ihe functions ssignee 1o it unser
this Adbinty: m. o &‘
(2) Taejayos shali be & bogy corporate. ’_/Q\ TR
h——**—~_m/~’/7ﬂ - B ,
Constitution fof e : et Af 1 L RO
Soreties i ) 4 (1) Tie Ayog spall co?ms.' ~f ihe foliowing Beibirhi—
e .. | Ex-gificia
() Principal Secretary/Sec - D":eay;i e
Govermnment in the Anin
Department. ”
(b) Secretary to the Governme
the Finance Department "
(d) Secretary to the Goveinment in the Ferest
Deparimen?, ?
(e) Secreiary to the Government in the Dairy w
Development Department, ’
{(f) Secretzry to tie  Govermmen! in the ’
Revenue Department, '
(g)IDirecior Geeerzl oi police, Uttar Pracest, ’s

(k) Dirccior, Animal Husbandry Depaltment
Uttar Pracesh. , P S WP \ W ..
“(j) four non official members nominated by the Govemmentsbdss

from amongst the following persons; namely:— ?\39_0_!

(i) one represcntative of the Uttar Prradesh Goshala Sang

established under the Uttar Pradesh Goshala Adhiniyam, 1964
(ii) three persons of which one person shall be a farmer and

two persons belonging 10 Voluntary organisations engaged in

the welfare, preservation and protection of the cow in the

State,™ .

State who shall be the Deen oF e H:‘zd“o; tiemI;:;;:r\z.;st ;—i;

vescrinzary Scitnce and Ammel Husbandry
: : i s andry of the Department of
Agricultuie Science § patiment o

(IV}af.Were LEISOns, belonging 10 voluniary organisancus
engig.C¢ m i€ welfare, preservoiicn 2od prewection ef cow ip
the Siale; '

b (Jy Avog may co-art five members {rom smongst persons
avipg dope outstanding sexvice for the '

. 7 the wilfore of cow who shal
have mo right ‘o vo'e, oThon e snall
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'(2) The! i 'ice-Chairpcrson')of the Ayog shall be
pomingted by the Government ffom amongst the non-official mem bers.

(3) In -he event of death, resigoaticn cf disqualification of a mon-

o cial, member cr ¢f his tecoming inczpable of acung befcre the expiry

of his term, a vacancy spail be deemod to have occuricd in such oﬁi@-

aLG SuCh vacancy shail be Glled by ncmination of a person tperelo s

member who shall hold cffice for the temainder of the term of hiz

pregecessor. \,2}5

(1) every non-ofticial member shall hold offfice for a term of one @%Em of office
| ol Y ination: and allcwances

year and shall be eligible tor re-nomination: B members

srovided that 1-o0ftizial member shall hold office during the
Provided that a not

pleasurc of the Governmgsi. gu}?ﬁ }7%,9}%707
1 Owitted BT

if
(a) becomes an und? charged; insolvent ;

. (b) is convicted for\ am offence’ which, in the opinion of the
Government, involves morg] turpitude;

’(c) becomes of umso
petent court ;

(d) refuses to act or begomes incépable of acling ;

(¢) is, without obtzinikg leave of absence from the Ayog, 2bsent
from three consecutive meetipgs of the Ayog; or ,

/) bas, in the opinion o} 1he Government, s0 abused his position
as to render his continuancy 1 office cetrimental to 1he interest of
cow or the public interest

d 'mind and stands so declered by a com~

Provided that no perscn shall be removed uncer this clause until
he hes been given ap oprortumity of being heard in the matter,

6. A person shall be disqualified for being neminated as, and for Disqualificas

being & non-cfficial member, if he— tions for being
5 non offcial

(a) holds apy cffice of profit uvndertke Ayog; member

(b) is of umsound mind tand stands so declared by a competent
court ; or

() Is an undischarged insolvent ; or

(d) bas directly of indirectly by himself or by any member of
pis family or by any partner, employer or employee acquired uny
interest whother'pecuniaxy or of any other mature, in any contract \
or employment with, by or on bebalf of, the Ayog 3 or

(e) is a Director or a Secvetary o7 & member of other salaried
officer of any corporate body or any co-operative sorciety, which has
any thare or interest in any contract or employment with, by or on
behalf of the Ayeg; or

( /) bas been convicied of an offence involving moral turpitude:

Provided that a person shall not, be disqualified under clause (g}
by reason only of hisbein3 a member arnd receiving any allowance
gnder sub-section (2) of section 5.

7. (1) The Government shall provide the Ayog with a Sccretary and Officars  and
such otber offi.cers and employees as muy be necessary for the efficient other € ployees
rerfor marce of the functiors of the Ayeg. of ihe Ayog
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(2) The salaries and a'ty vancss pavable to, aad the other terms aad
conditions of the sarvics of, thz Sscreiary a1d ths otger o&zers and
employees appointed for th purpdsss of thz Ayog shall bz such as may
be prescribed. :

Q. Ths allowancss payzble to noa-0Tcial membarsand tha admial-
strative e xpences, including salarizs, allowaates ani psasions payablz (o
the oFcers znd othsr empiovess rafa-red t5 in section 7, s2all b2 paid out
5f the Fupi ref=rred to iz sgetion 12.

9. No act or proszeding of tae Ayog shill bs invalid on the grouad
erely of the exisiznse of any vazaacy or Jsfest in ths coastitution of the
Avog.

10. (1) The Ayog shli meet as and waen nacessary at such time and
place as the Chair person may think fit.

(2) The Ayogitself shall regulate its procedure. .
~ (3) Aliorders and decesioas of the Ayog snall be authenticated by the
Secretary or auny other officer of the Ayog duly authorised by tha Sslcetary
in this behalf.

1i. (1) The Ayogshall peform all or any of the following fuactions,
pamely =

(i) enquire into, suo motu ot on complaint an alleged violation of
any provision of the Uitar pradesh Prevention of Cow Slaughter
Act, 1955 and the laws governing the Goshalas, cattle pounds, cattle
fairs and cattle market by whatever name called and to submit its
report to the Governme at;

(ii) work for the welfare of cow in the State;

(iif) work for the scientific use of dung aand urinpe of cow so as to
enhance their utility inthe sphere of agricultare inclading soil fe:ti-
lity and domostic use; ‘

(iv) work for promotion of and assistance to Goshalas;
(v) activate defanct Goshalas;

(vi) in addition to,and not in derogation of, the provisi

Uttar Pradesh Goshala Adhiniyam, 1964; assist’ in t‘l)xeo vx;zg;n;f;gg
functioning of the QGoshalas, established and run by the voluntary
organisations, for the purposes of providing financial assistance
training in the field of scientific rearing of various breeds of cow as
alslct)u for thedpéopcr qtilisatioin c;f diuag and urine of the cow for agri-
culture and domestic use, including propa ation .
plant based on the dung of cow; g propas and uso of blo-gas

_ (vif) exercise supervision over QGoshalas to check
diversions of fund provided by the Ayog or the Government :::adlattig:
property belonging to the Goshilas and othet voluntary organisations
and bring to the notice of the Government spacific instances for
apprfopriate action; ~

(viii) develop pastures and associate with other institations a
. ; . 1
bodies, whether private or public, for the said purposes; d

(ix) apply for and obtain tracts oflind from the Governmeator
other persox?séay ?Vag of ailotment, gift, lease or purchase for the
purposss of developing pastures of growing foider, establishi
> ~ N n
todder banks, Goshalas and such other constrgctions th’ereon as mag
we necessary for the purposes of this Adhyadesh;

(x) educale, gpmpaign‘and make psople aware about the
economic benefits which can be derived out of cow ; ‘

(xij Procure fodder and make it available for th: cow ia the
areus afected Dy lamiac, drought ar other natural calamitias and
set up camps for the afs said purpose In such affected areas
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{xil) work in collabaration with Agricultural Universities or the
oreanisatfons of the Governmeat eagaged in the task of research
in the fields of breeding and rearing cow aand the organic manuire of
biogas and collsborats with research projects of Indian System of
Medicine conducted by various public or private organisations for
conducting research on the bingznic products of the cow for
Medicinal purposes ;

(xiii) ussist Goshzlas ia their eForts in produciaz paligreed
bulls of indicenous sp:cies of cow and for prosuring fodder and
assist in relocation of existing Qoshalas, at places where pleaty of
fodder and water is easily available ;

(xiv) promote schemes to encourage use of organic mapure and
recommend to the Government suitable measures inoluding incentive
schemes for use of dung or urine of Cow as organic manure and
pesticides by farmers to minimise the uss of chemical fertilizers and
pesticides and encourage ma nufacturing and use of recently developed
bullock driven agricultural implements and carts ;

(xv) undertake fodder development schemes ;

(xvl) take into custody the abandoad, stray, rescued, confisca-
ted or seized cows {rom the concerned local bodies, other competent
authorities ot courts after due aathorisation in accordance with law

for the time being in force and masintain them or get them maintaiaed
properly ;

(xvil) formulate aad submit schemss for cousid:ration of the
Government for the sstablishmzat of cottage industriesin the rural
areas, based on cow milk, cow dung, cow urine, enorgy generation by
drought po wer of bullocks and bio gas prodact of coyx as also based
on hides or bones of the naturaily dead cow for the purpases of
manufactaring various products ;

(xvlif) organise dsmonstrations, mzetings and ssminars pertain-
ing to development of indigsnous spscies of cow, organic farmiag
developed bullock-driven agtioaltural implements and carts aad
arrange for publicity and extension programmes regarding benefits
from cow through Television, Radio, seminars, mestings and
demonstrations and publish and distribute their video-audio cassettes
and literature ;

(xix) make availabls traiging facilities rogardiag cattle rearing
and their managem:nt to the managers and staff of Goshalas or other
non-governmental organisations ; aad .

(xx) examine any other matter that may be ‘referred to it by the
Government and submit its report thereon,

(2) In order to enable the Ayog to perform the functions under this
Adhiniyam, the Ayog—

(a) shall have the same powers which a court has under the
Code of Civil Procedare to compel any person to be present and give
statement on oath, to compel any person to produce records or
books of accounts, to issue commission to record statement of any
person and to inspect any records or books of accouat ;

(b)) may constitute committees at different levels consisting of
~fficial and non-official members and may issue directions from time
to time to them and supervise their work ;

(). may, with the prior approval of the Goverament,
jssue identity card to a persoa  designating  him as  aa
Honorary Goratshak in such form ani for such period and fyr
¢he purposes of pursging  soch  partetims activitizs relating to
cow a8 May be pregerided ; ‘

(d) shall review vairious ASts in Toreein the Stiie partainiag to
cow and the rules mide therouader and my rezommand amendmants
therein.
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(3) The Government may provide adequate ferce to the Commission
if sc required by it for cficient discharge of its functions under this
Adhinil am.

12. (1) The Stale Governneb: shoil, ajterdue applopfiation made
by it.e State Legislature by law in this behall, payio the CommisSicn by
way of grants such sums of money s e Siaie Government may think fit
for being utilised fos the puiposes of this Adhiniyam.

{2) The Commission may spernd Such sums as it thinks fit for per-
forminyg the functions under lhis Adhiniyam asd such Sums shall be
ireated as expendilure payable out of the grants referred to in sub-
sciion (3).

13. (1) The Ayog shall maigplain proper accounts and other rele-
vant records ard prepare an 2rpual stalement of accounts in such form
anc manner 2s may be prescribed.

(2) The accounts of the Ayog shall be;audited by such auditor and

"at such intervals as may be préscribed.

(3) The auditor shall have such pcewers of 1equiring the proé:uction
of begks, accounts, vouckets and other cecuments and papers for inspec-
ting any of the offices of the Ayog as may be prescribed.

14. The Ayog shall prepare arnual report for each financial year,
in such form and at such time, as may be prescribed giving a full account
of its activities during the financial year and forward a copy thereof to the
Goverpment.

15. The Government shall cause the annual report, together with a
memorandum of aciion taken on the advice tendered by the Ayog under
section 11, and the reasons for the ncm-acceptance, if any, of any such
advice, and the audit report to be laid, as soon as may be, after they are-
received, before toth the Houses of the State Legislature.

16. The Chairperson, Mrembers and employces of the Ayog sball be
deemed to be public servants within the meaning of section 21 of tke
lndian Penal Code,

17. (1) The Ayog shall have iis cwn func and all receipts of the
Avog shall be credited thereto and all payments by the Ayog shall te made
therefrom.

(2) The Ayog may-—

(g) accept grants, subventions, domnations and gifts from the
Government or a local authority and private or public trusts and
individuals; and

() 'reéeivc loans from the commercial banks or any other finan-
cial institutions for all or any of the purposes of this Adhiniyam,

(3) All monies belonging to the fund of the Ayog shall be*deposited .in
sech manner as may be prescribed. ‘

(4) Accounts of the Ayog in the banks shall be operated by such
oficers or functionaries of the Ayog jointly or individually as may be
auihorised by the Ayog.

2. (1) All properties, funds and other asseis of the Ayog shall be
fieic and applied by it for the purposes of this Adhiniyam,.

{2) No proposal involving financiai implications shall be approved,
ancticned or implemented by the Ayog uniess such proposal is first
xamired by a Finance Committee duiy constituted in the manner as may

= praseribed,

3w

o g

:9. (1) Ib the discharge of its funciion, the Ayog shall be guided by
such directions on a question of policy as may be given to it by
tye Government.




(2) Hfany dispute arises beiween the Goverament and the Ayoeg as

to whether a cuestion 15 or i3 not a question of policy, the decision of

the Government shail be final.

20. No suit, proecution OF other legal proceeding shall lie against P‘Otecﬁ(;n of
any person for anything which 18 in good faith donc or intendad to be Z;‘gﬁ"‘f:iau‘f“ n
done in pursuance of the provisions of this Adhiniyam or the rules mads
thereusder.

21. (1) If any diffcult, arises in giving effect to the provisions of Power to fe-

this Adhiniyam, the Goverament may, by a notifiad order, make  WOVE difficuities
provisions, not incopsistent with the provisions of this Adhimiyam &S
appear tc it10 be necessary or expedient, for removing toe difficulty.
(2) No order nader sub-section {1) shall be made after the cxpiration
of a period of two years from the commencement of this Adbiniyam.

(3) Every order made under sub-section (1) shall be laid, as soon
as may be, before both the Houses of the State Legislature and the
provisions of sub-section {1) of section 23-A of the Uttar pradesh Gensral
Clauses Act, 1904 shall apply as they apply in respect of rules made by
the Government under any Uttar Pradesh Act.

22. The Ayog may, with the prior approval of the Government,  Powsr to make
make regulations coansistent with this Adhiniyam and the rules made  rcgulaiions

thereunder.
23. The Government may, by notificatien, make rules for carrying Power to mak
out the purposes of this Adhiniyam. rules
odie 14, (1) The Uttar p-adesh Ge-Sewa Ayog Adhyadesh, 1698 and Rereal and

».20 the Uttar Prad:sh Go-Sewa AY0g (Sanshod han) Adhyadesh, 1999 is here- savicgs
98 by repealed.

yrdi- (2) Not withstanding such repeal anything done or any action taken
s0.3 under the Ordinances referred to in sub-section (1) shall be deemed t0
99 have been done of taken under this Act, asifthe provissions of this Act

were in force at all material times.

By osder,
Y. R. TRIPATHI,
Pramukh Sachiv,

<0 T - . . )
Aa gae 40 o Todto 111 AKA (120) —{2R0ui-ei 99y - 507 EONE
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No. lO38(2)/LXXlX-‘}/-]-—l3-1(ka)] 1-2013
Dated Lucknow, September 26,2013

(n pursuance of the provisions of clause (3) of Articlc 348 of the Constitution, the Governor is pleased
© ;,nier the publication of the following English translation of the Uttar Pradesh Go Seva Ayog (Sansodhan) -
Adhiiiyam, 2013 (Uttar Pradesh Adhiniyam Sankhya 17 of 2013) as passed by the Uttar Pradesh Legislature
nd assentéd to by the Governor on September 24, 2013.

THE UTTAR PRADESH GO SEVA AYOG (SANSHODHAN) ADHINIYAM, 201.’;
(UP.ACTNO. 17 0F2013)[
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Go Seva Ayog Adhiniyam, 1999.
[11S HEREBY enacted in (hc Sixty-fourth Year of the Republic of India as follows: -

1. (1) This Act may be called the Uttar Pradésh Go Seva Ayog (Sanshodhan) Shor title and
Adhiniyam, 2013, ~ commencement
(2) 1t shall be deemed to havé come into force on June 6, 2013,

2 Tn section 4 of the Uttar Pradesh Go Seva Ayog Adhiniyam, 1999 Amendment  of

nercinafter referred to as the principal Act,— i\"c:i“" ;‘5 °: ll;";;
. €1 no. Q

(2) In sub-scction (1) for clause (a) the following clause shall
be substituted, namely —

‘(a) Principal Secrctary/Secretary to the Ex-officio
Government in the Animal Husbandry Member"
Department '

(b} In sub:section (2) for the word “Vice-Chairperson™ the
words “Chairperson and the Vice-Chairperson” shall be substituted.

. Repealand 3. (1) The Uttar Pradesh Go Seva Ayog (Sanshodhan) Adhyadesh, g-r:-_
- savin, . mnance .
& 2013 is hereby repealed. no. 7 of
. . 2013
(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by lhr:: Ordinance
referred 1o in sub-section (1} shall be deemed to have been done or taken
under the corresponding ﬁrovisions of the principal Act as amended by this,

Act as if the provisions of this Act were in [orce at all maicrial times.

STATEMENT QF OBJECTS AND REASONS
The Utiar Pradesh Go Seva Avog Adhinivam, 1999 (U.P. Act no. 15 of 1999) has becn enacicd o
provide for the establishment of a Go Seva Ayog in Uttar Pradesh for the preservation and welfare of the
cow and its progeny. Scction 4 of the said Act provides for the constitution of the said Avog. Originally the
said scetion provided that the Sccretary to the Government in the Animal Husbandry Department shall be
the ex-officio member of the Ayog and the C-'hairperson and the Vice-chairpersen of the Avog shall be
nominated by the State Government from amongst the non-official members. By 1lle»Utlar Pradesh Go
Seva Ayog (Sanshodhan) Adhiniyam, 2007 (U.P. Act no. 9 of 2007) the said section was amended o
provide that the Principal Secretary/Secretary, Animal Husbandry Department shall be the ex-gfficio
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Chatrperson and the Vice-chairperson of the Ayog shall be nominated by the State Government fron
amongst the non-official members. With view to ensuring the cfficicnt working of the said Ayog it Wi
decided to amend the said scction to enforce the old provisions as stated above formerly.

Since the Statc Legislature was not in session and immediate legislative action was necessary |
implement the aforesaid decision the Uttar Pradesh Go Seva Ayog (Sanshodhan) Ordinance, 2013 (U p
Ordinance no. 7 of 2013) was promulgated by the Governor on June 6, 2013.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
SK.PANDEY,
~Prannkh Sachiv.

fowaogodo-todio 447 TwaA(fE0)-2013-(957)-599 il (FYET /A0 /AHHT) |
diowrogodio-odio 78 o Rig0-2013-(958)-500 Wi (Feegex /A0 /AHIT) |
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